TI TEM NO. 6 COURT NO. 4 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 26897/2016
(Arising out of inpugned final judgnent and order dated 31/05/2016
in WP No. 4177/ 2016 passed by t he Hi gh Court of Judi cature

Al | ahabad)

MANI SH PRAKASH AND ORS Petitioner(s)
VERSUS

WAQF MUSAMVAT SHARI FAN BI Bl AND ORS. Respondent (s)

(with appln. (s) for deletion of the name of respondent and interim
relief and office report)
Date : 20/03/2017 This petition was called on for hearing today.
CORAM :
HON&#39; BLE MR JUSTI CE RANJAN GOGO
HON&#39; BLE MR. JUSTI CE NAVI N SI NHA
Petitioner(s) M. Syed Mehdi | rmam Adv.
Shamama Ani sh, Adv.
Naur as Suhrawardy, Adv.
Atif Auhrawardy, Adv.

SFFJ

For Respondent(s) M. Sanjay Kumar Singh, Adv.
M. Tanmaya Agarwal , Adv.
M. Yash Pal Dhingra, Adv.

UPON hearing the counsel the Court nmade the follow ng
ORDER

1. A No. 2 - Application for del etion of
respondents fromthe array of parties is allowed at
the risk of the petitioners. Cause-title be anended
accordingly.
List the matter after four weeks.
In t he meant i e, af fidavits of t he parties
who are represented, may be exchanged.
(Neetu Khaj uria)
Court Master (Asha Soni)
Court Master

at



